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Applicant :- Sangeeta Kumari
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Hon'ble Saurabh Shyam Shamshery,J.

1.  Heard  Sri  Prem Sagar  Verma,  learned  counsel  for

applicant and Sri Brij Raj, learned counsel for opposite

party-2 (mother of applicant).

2.  This  Court  has  passed  following  order  on

14.08.2024 :-

"Sri  Prem  Sagar  Verma,  learned  counsel  for
applicant submits that he is not pressing the
application on merit and that since the opposite
party No.2 is her mother, therefore, there is
possibility of settlement. 

In the aforesaid circumstances, let notice be
issued to opposite party No.2 returnable at an
early date. 

Dasti in addition. 

Steps be taken within seven days. 

List on the date fixed in the notice at 3.30
p.m. 

Meanwhile,  in  case,  applicant  deposits
Rs.50,000/- within one week before learned Trial
Court,  no  coercive  measures  shall  be  taken
against her. 

Registrar (Compliance) to take steps."

3.  Learned  counsel  for  complainant  submits  that

complainant  is  presently  admitted  in  Ispat  Hospital,

Bhatha Road,  Gosaintola,  Ranchi,  South Chota Nagpur

Division, Jharkhand and her residential address is C/o Sri

Deepak  Kumar,  Maa  Bhawan,  1st Floor,  Road  No.12,



Krishnapuri, Chutia, Ranchi.

4. Learned counsel for applicant, on instructions, submits

that applicant will visit her mother at hospital within a

week and she will try to meet her as a mother and not

as a opponent.

5. This Court is hopeful that on next day applicant as

well as complainant will communicate this Court through

their advocate about nature of meeting.

6.  Meanwhile,  applicant  will  also  come  forward  to

discharge her part of responsibility towards her mother

and will pay at least 25% of outstanding amount (as on

today) of medical expenses incurred on her mother who

is admitted in aforesaid hospital.

7. Both parties are advised to follow -:

" '   ममतत ददवव भवव' (       ममतम ददव यमनन भगवमन कद सममन हह)  और 'कमम
  बडन कव चमनहयद,   छवटन कव उतपमत।' (       बडड कव कमम शवभम ददतत हह और
   छवटड कव उतपमत (बदममशत)        । अरमरतत अगर छवटद बदममशत करर कवई बडत
           बमत नहह और बडड कव इस बमत पर कमम कर ददनम चमनहए।)".

8. List this case after two weeks.
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